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. Shri Karmarkar: In response to a
very eager desire on the part of the
people, we found -it necessary to re-
quest all pavilions to continue as
before. I am not aware of any parti-
cular irritation about the extension.
I think afterwards they were rather
happy that the period was extended.
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Shri Hathi : It is a fact that the
State Government proposed several
schemes, about eleven schemes. Some
of them were bigger schemes. But the
Planning Commission have taken a
decision that so far as major schemes
are concerned, i.e., those which re-
quire much of technical know-how,
greater capital etc., that should be left .
to the Centre. The public sector in the
State should not undertake such
schemes where greater capital, more
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experts, more of technical know-how
etc., are required. They should restrict
themselves to smaller schemes. This
is the decision taken, and on that
ground certain schemes have not been
accepted.
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Shri Hathi: The Planning Commis-
sion have taken this into considera-
tion. Out of the several schemes pro-
posed, some were in the private sec-
tor, where the State Governments ei-
ther wanted to participate or give
loans, assistance etc. Now, it is found
that in several of the industries there
is scope for the private sector to came
forward, and those industries could
be developed through the private
sector in the States.

Shri Hathi : It is not possible to say
definitely the outcome of the report
and what its conclusions will be. But
if there are any schemes where the
State Government have committed
themselves, such schemes may be con-
sidered by the Planning Commission.

Shri C. D. Pande : Are Government
aware that there were all the suitable
factors for a heavy electrical industry
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in U.P. that U.P, had suggested Naini-
Tal as the centre, but Government
did not agree to that proposal on

account of the climatic difficulties,

and later on the Uttar Pradesh Gov-
ernment had suggested that there
were various types of climates in U.P.
and therefore any other place could
have been selected for that purposes.

Shri Hathi: The main reason, as I
have mentioned, may not be the cli-
mate, but the decision that major in-
dustries which require greater capital,
greater number of experts and more
of technical know-how should be left
to the Centre. For example, in regard
to the fertiliser factory......

Shri C. D. Pande: I am talking
about the heavy electrical industry.

Shri Hathi: For example, the Uttar
Pradesh Government had also sug-
gested a fertiliser factory. But these
factories are with the Centre, and
wherever possible, the Centre will un-
dertake those industries.

Shri D. C. Sharma: May I know
whether there were any criteria for-
mulated for the allocation of heavy
industries all over India, and if so,
what their nature was, and whether
thcy were followed when heavy w-
dustries were allocated to the ditfe-
rent States in India?

Shri Hathi: The question is not one
of allocation of these various indus-
tries State-wise. It is a question, as ]
said ecarlier, of these industries rest-
ing with the Centre.

Naturally, in starting any particular
industries, several factors have to be
taken into consideration. The first
would be availability of the raw ma-
terial, the availability of power and
such other facilities. Those factors are
taken into consideration while decid-
ing the location of a particular indus-
try at a particular place.

Shri T. S. A. Chettiar; The Indus-
trial Policy Resolution divides cer-
tain industries as between the public
and the private sectors. Now, the De-
puty Minister has said that on cer-
tain grounds they are allocating cer-
tain industries as between the Centre
and the States. May I know whether
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this matter has been considered on

a broad basis, or they have made an

Eld ?hoc decision only in regard to
P

Shri Hathi: It is not a question of
making an exception only in the casc
of UP. It applies to all the States.

Shri T. S. A. Chettiar: Is there any
resolution on this matter?

Shri Hathi: It is not a resolution;
it is a decision by the Planning Com-
mission.

PrESS INFORMATION BUREAU

*1196. Shri Velayndhan: Will the
Minister of Information and Broad-
casting be pleased to state :

(a) whether the Ernakulam Branch
of the Press Information Bureau has
been formed;

(b) if so, the number of officials
appointed, their grades and designa-
tions; and

(¢) the number of posts advertised
before posting?

The Minister in the Ministry of Com-
$mMﬂom (Shri Raj Bahadaor): (a)
es.

(b) and (c). A statement is placed
on the Table of the House. [See Ap-
pendix VI, annexure No. 58.]

Shri Velayudhan: May I know why
these senior posts, namely the gazet-
ted posts, were not advertised earlier?

Shri Raj Bahadur: As the hon.
Member will see, the staff have been
taken in only on a short-term basis
for starting the office. The requisite
information was given to the UPSC
and they were asked to advise us in
regard to the selection of a candidate
as early as June 1955. And since they
had not made any selections, so far,
and we had to start the office, we
asked the local papers, and we ap-
proached the various agencies for
this purpose. For instance, we ap-
proached the employment exchange





